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ACA/ORDER

PER Dr. A. L. SAINI, ACCOUNTANT MEMBER:

The present appeal is preferred by the assessee challenging the
impugned order dated 28.11.2018, passed by the Ilearned Principal
Commissioner of Income Tax (Exemptions)-Ahmedabad, under section

80G(5) of the Income Tax Act, 1961.

2. At the time of hearing, before us, the learned counsel, Shri Bipin
Jariwala, on behalf of the assessee, stated that he has been instructed by the
assessee to withdraw this appeal, hence, assessee did not wish to press this
appeal, to which, the learned CIT-DR did not raise any objection.

Consequently, we treat this appeal as withdrawn.
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3. In the result, the appeal of the assessee is dismissed as withdrawn.

Order is pronounced in the open court on 20/07/2022 at the close of

hearing, as per Rule 34 of Income Tax Appellate Tribunal, Rule 1963.
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